
 
 
 

 
            

       
 

 
 
 

        

       

  

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP)[SH]34/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

Mr. R. Thangkhiew, learned counsel appearing 

petitioner, prays for listing this case after 2(two) weeks. 

Prayer is granted. 

List this case again on 23-7-2013. 

for the 

S.Rynjah 

JUDGE 



  
  

 
 

 
            

       
 

 
 
 

       

          

            

        

          

       

      

     

 
 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MisCase NO.(SH)83/2012 
in WP(C)[SH]250/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

The respondent No.3 is directed to file the affidavit-in­

opposition in the present misc. application so as to enable this court 

to see if the contents of para No.4 of the present misc. application 

are correct or not within 2(two) weeks. 

It is made clear that if the respondent No.3 does not file 

affidavit-in-opposition within the period mentioned above, adverse 

action will be taken against him. 

List this case on 23-7-2013. 

JUDGE 
S.Rynjah 



 
 

 

            
       

 
 

  
 

          

      

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC.No.[SH]192/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

In view of the order passed today in CRP(SH) No. 30/2011, 

this misc. case also stands dispose of. 

JUDGE 

S.Rynjah 



 
 
 

 
            

       
 

 
 
 

        

     

 

 
 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC[WP(C)[SH]225/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

As prayed for by the learned counsel appearing for the 

petitioner, list this case on 16-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 
 

      

         

        

         

       

 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]43/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

Mr. S.C.Shyam, learned counsel, who very recently had 

been designated as Senior Advocate, submits at the Bar that he 

had informed the Central Government about the recent 

development of being designated as a Senior Advocate and had 

also, requested them to make necessary arrangements. 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 
 

       

             

        

          

    

        

 
 
 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]6/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

Office note dated 27-6-2013 indicates that fresh steps were 

taken for service of notice in this writ petition to the respondent No. 

7 by Registered Post with AD on 27-6-2013. 

Till date, AD card had not yet been returned.
 

Await service report.
 

List this case again on 23-7-2013.
 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 
 

    
    

 
 
 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]95/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

None appears for the respondents.
 
List this case on 6-8-2013.
 

JUDGE 
S.Rynjah 



 
 
 

 
            

       
 

 
 
 

        

            

         

   

           

     

 
 

 
 
 

 

 
 
 
 

WP(C)[SH]354/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

9-7-2013 

Mr. S.Dey, learned counsel appearing for the respondent 

No. 1, 2 and 3 prays for further 3(three) weeks’ time as a last 

chance for filing affidavit-in-opposition on behalf of respondent No. 

1,2 and 3. 

Await service report for respondent No. 4, 5, 6 and 7. 

List this case again on 30-7-2013. 

JUDGE 
S.Rynjah 


